
CENTRAL ADML'i ISThAT1VE ThIBU'AL 
S BANGALORE BENC 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore..560 038. 

Dated:_29APR 1994 

APPLXATIQ NUMBER: 	728 or 1993,  

APPL]pNTS: 	 RE.3PNDENTS: 
Sri.K.Rajagopala .Achary 	v/s. Msstt.updt.of Post Oçfices,Udupi, 

To. 	
and Other. 

Sri.$.Prakash Shetty,*dvocate,No.1599First Floor, 
First Main Road,Seshadripursm,Bangalore-560020. 

The assIstant Post Master Genôrsl(5ta?f), 
Karnstaka Circle,Benglore-56OOOl. 

3, 	Eri.C.Shanthappa,Add1.C.G..C.,Hgh Court Bldg, 
Bengalore-l. 

Subject:- Forwarding ,f c6pies 0± the Orders passed by the 
Central adminictrative Trib'jnal,Bangalore. 

Please find enclosed herewith a copy of the ORDER/ 
STAY DER/BTERIJv ORDER/, passed by this Tribunal in the above 

mentioned application(s) on_18th Wpril91994. 
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DEPUTY REGISTRPi~~ ?" 
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Shri T.V, Ramanan 	 ••• Member A) 

Shri K. Rajagopala Achary, 
Major, 5/o Shri S. Achary, 
Hardalli, Mandalli, 
Bidkalkatte, 
Kundapur Taluk, D.K. 	 ..• Apolicant 

By Advocate Shri S. PrakashShetty ) 

Vs. 

Assistnt.Superintendent of 
Post of Offices, 
In-charge Udupi South, 
Sub-Division, 
Udupi - 576 101, D.K. 

Supdt. of Post Offices, 
Udupi Division, 
Udupi, D.K. 	 ... Respondents 

( By Advocate Shri G. Sharthappa, 
Standing Counsel for Central Govt.) 

ORDER 

Shri A.N. Vujjanardhya, Member (J) 

Heard Shri S. Prakash Shetty for the applicant 

and Shri G. Shanthappa for the respori5ents. It is noticed 

that the applicant has not exhausted remedy of the Arevi_ 

sion under Rule 16 of the ZDA Rifles. Fiaving regard to 

the facts and circumstances of the case, we direct the 
aMJt)( 

. 	applicant to file irevlslon petition within 15 days from 
/ 

06;~/V - I?, - , , " ­,~i 
r 	 today and if, such revision petition is filed, the 

4 
,revisional authority is directed todi.spose off the 

; 
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same on its merits within a period of two months from 

-the date of receipt of such revision, Accordiigly, 

the application is finally disposed off with no order 

as to costs. All the contentions are left open. 
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( T.V. Ramanan 
Member (A) 
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A.N. Vujjanaracmya ) 
Member (J) 
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